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they fail to arrive at a conclusion or if they 
request us we will approach they and dif 
necessary definitely we will convene the 
meeting.

Applications under Retired persons 
scheme

*841. SHRI RAMJI LAL SUMAN: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:
(a) whether O.D. A recently invited appli> 

cations under Retired Persons Scheme from 
persons registered with it under new HUDCX) 
Pattern Scheme, 1979;

(b) whether some cases have come to 
the notice of the Government where retired 
persons failed to apply for allotment of a 
house within the stipulated period due to lack 
of information of such a scheme; and

(c) whether D.D.A. propose to give one 
more chance to such persons to enable 
them to apply for allotment of a flat?

THE MINISTER OF URBAN DEVEL­
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes. Sir.

(b) Some such representations have 
been received from persons who failed to 
apply in time although wide publicity had 
been given in the Press.

(c) Opportunity to retired/retiring per- 
sons is given by DDA from time to time. 
Those who missed the last opportunity may 
apply again as and when such applications 
are invited next.

[Translation]

SHRI RAMJI LAL SUMAN: Mr. Speaker. 
Sir. DDA had announced a scheme in 1979 
armed Retired persons' Scheme under whch 
retired employees were supposed to be al- 
totted ptots and houses by DDA on priority 
basis. The employees, who registered their 
names under this scheme, have been in 
constant truce with the DDA since 1979. 
They also took up this matter in 1987 and

1988. In 1989, the Government took a deci* 
sbn and published an advertisement in this 
regard in some newspapers which went 
unnotk̂ by a large number of people and 
thus they were deprived of this opportunity. 
I wouki like to know the time by whk:h the 
remaining retired empbyees would be allot­
ted plots/houses on prbrity basis?

[English]

SHRI MURASOLI MARAN: Sir, I have 
already sakl in the main reply that from the 
draws heki in November 1988. October 1989 
and January 1990, about 145 persons have 
been left out. Among the 145, 94 applica­
tions were cleared for alkrtment but kept 
pending duet to non availability of category 
three flats. These are expected to be cov­
ered within the current year. There are 51 
applk:ations whk:h were found to be either 
incomplete or from ineligible persons and 
they have been provisionally rejected. So 
the balance 94 applk:ants will be covered 
during current year itself.

[Translation]

SHRI RAMJI LALSUMAN: Mr. Speaker. 
Sir, people have been assured time and 
again that they wouki be albtted flats on 
priority basis. I wouki like to know from the 
hon. Minister a specific period by whk;h flats 
will be albtted.

[English]

SHRI MURASOLI MARAN: You know 
the backk)g is not much. It is after all 94. So, 
within a few months, i.e. within the end of this 
yedr, they will be covered.

[Translation]

SHRI MADAN LAL KHURANA: Mr. 
Speaker. Sir, I would like to know the total 
number of persons who registered their 
names during 1979. the number out of them 
who were alk)tted plots/houses during the 
last ten years and the number of persons 
who are waiting for allotment. What steps 
are being taken to cover the remaining per­
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sons? I would like to know as to what hap­
pened to the money deposited by them 
because the interesting thing is that in 1979 
about one lakh seventy f ive thousand people 
got their names, registered and about Rs. 16 
crores were received as deposit. But at that 
time the Government started the construc- 
tioaof hotels in the name of Asiad *82 rather 
than allotting flats to the people. Therefore. 
I would like to know the total number of 
people who got their names registered in 
1979, the number of those who were aibtted 
houses during the last ten years and also the 
number of persons who are yet to be alk>tted 
flats?

in the list or ie it that this scheme is only for 
those people who are retirir>g next year and 
who had applied for it earfi. ?

[EngKsh]

SHRI MUFtASOLI MARAN: Sir. this Is 
not a permanent scheme. But according to 
this scheme, persons who were due to retire 
upto December. 1991 have been convered. 
If necessary, we may have other such 
schemes also.

Committee to Monitor the upllftment of 
Adivasis

[English]
SHRI MURASOLI MARAN* Sir. the DDA 

has so far launched 17 shcemes. The num­
ber of persons registered under these 
schemes in 3,18,855. Against whk̂h albt- 
ments made as on 31st March. 1990 is 
1,91,916. The total t>ackk>g as on 1.4.1990. 
is 1,18,580. The DDA is having a perspec­
tive plan for the next four years. They want to 
complete it by 1991, 12,600 flats. In 1991- 
92,19,000,1992>93.26.000 flats and 1993- 
94, 26,500 flats are to be completed. So. 
altogether, they want to complete 84.100 
flats. This is the perspective plan. I do hope 
that they will complete it with the able guid­
ance of the hon. Members.

SHRI SONTOSH MOHAN DEV: I would 
like to know about the retired persons’ cate­
gory from the hon. Minister. When you cate­
gorise them, whether the retired politicians 
who had been defeated as MPs are also 
being considered.

SHRI MURASOLI MARAN: This Is for 
the retired or retiring offk:ials. The politicians 
never retire.

[Translation]

SHRI KIRPAL SINGH: I wouM like to 
know whether this scheme will continue in 
future also and whether it is a permanent or 
temporary scheme; that is. whether the 
names of those people retiring now and 
those retiring next year will also be included

*845. SHRI GULABCHAND KATARIA: 
Will the Minister of WELFARE be pleased to 
state:

(a) whether Government are aware of 
the complaints that crores of rupees pro­
vided for the upliftment of Adivasis do not 
reach them; and

(b) whether Government propose to 
constitute a Committee in each State to 
monitor the use of the money spent on the 
upliftment of Adivasis?

[Translation]

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) Part of the investments under the Tribal 
Sut>-Plan. is towards the development of 
infrastructures in the Tribal Areas. The bene­
fits of these do not directly and immediately 
or substantially reach the Scheduled Tribes. 
The Working Group on Devebpment of 
Scheduled Tribes during the Eighth Five 
Year Plan has kientified this and has recom­
mended varbus remedial/precautk>nary 
measures to make the Tribal Sub-Plan strat­
egy best serve the interests of the Sched- 
uM Tribes. These include a significant shift, 
from infrastructure development to family 
benefbiary oriented schemes.

(b)  The State Governments implement­
ing the Tribal Sub-Plan have already set up 
Committees at varbus levels to monitor and


